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PER HON' BLE MR. JUSTICE D.L.MEHTA, VICE CHAIRMAN. .. . 

Heard the learned counsel for the parties. It was· suhnitte£1 

by the learned counsel for the respondents that the applicant 

could not pass the selection 'test for the pos·t ·of Junior Clerk. 

As such, he could not be placed at a proper place. After the 

filing of the suit more than 8 years have been passed apd the 

parties do not kno~1 what has ~appened during the intervening 

period. If the applicant has, passed the selection test at a 

subsequent stage, naturally he will be· entitled for the benefit 

of the same. In case, he has 'not passed the selection test during 

the intervening period, may be. on account of the stay order of 

this court or for any reasons, he is entitled at least for three 

·~ opportunities if not availed sp far and if the suitable candidates 

are not available. 

2. However, one important quest.io n should .. also be cons ide red 

by the respondents that the aP.plican~ is a person of Scheduled 

Caste and is holding the post 'of Junior Clerk since 17th October, 
'. •·' 

1981 i.e. for more than 12 yea:rs. 
. . 

This aspect should be considere: 

also for the purpose of regtlla.risation, 
livJ. . t 11-WlVi c.,..j jvw;; ~ . 

rules. 

3. The TA stands disposed of acco.reingly, with no order as to 

costs. ' 
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MEMJ!:R (A) 


